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It is not in dispute that the

filed by the learned

been dismissed.

review petition

counsel for the applicants has
since

told to us at the Bar that the
applicants were re] vino nn rhta w-. •rctying on the decision of the Guwahati
Bench Of this Tribunal in O.A.85/2000 deolbed on .B.KiOO,
in the case of Hiranmoy Sen S others vs. Uhlon of India s
others. The operation of the said deolsioh has been stayed
by ^ the apex court. In addition to that, In the case of
similarly situated persons, contempt petitions had been
filed and „e are informed that the rule has been
discharged.

/dkm/

B- In face of the abovesaid facts, on parity of
reasoning, we discharge the rule leaving both the parties
to t^.ke recourse under the law.
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